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~ The Hon'ble Mr. Justice U.C.Srivastava, Vice-Chairman,
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2. To be referred to the Reporter or not 2 ~

3. Wnethertheir Lordships wish to see the fair copy of the ?
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

BOMBAY BENCH, BOMBAY
‘Registration 0.A, Nog1o® of 1989

Shri U.R. Kanasavi ces cos P Applicant,
| Versus

Union of India and Cthers tee  eee ... Respondents.

Coram:

Hon 'ble Mr. Justice U.C. Srivastava,V.C.
Hon 'ble Mr, A.B. Gorthi, Member (A)

Appearances: Z

Applicant by;Nr. G.D. Samant, ,
Respondents by NMr. J.G. Sawant. /‘

Oral Judgment:
(Per Shri A.B. Gorthi, Member(A) Dt: 27.$.1991.

The appliéént who was a Cabin Assistant Statién
Maéter at Solspur since the year 1984 has filed fhis
application under Section 19 of the Administrative Tribunals
Act, 1985 aggrieved by an order of minor puﬁishmeht awarded

to him and the consequent injury suffered by him prefessiona..

Tly.

0.  The applicant was orered to function ¢s & Yard Hester
but he refuses to carry out the said duty on the pretext

that he was not trained for the said job., Accordingly,
departmental discipiiﬁary ( roceedings were initiated against
nim. &n thqcomcﬂmsiOn. of the $aid inguiry he was disrissed ..

from service, but on an arpeal the punishment of dismissal

was broucht down to one of withholding of increcent for &
period of s5ix months (Non—cumulative ). The Appe llate Auth-

hority further directed that the period of &is absence fwenm

the date of dismissal tu the date of repcrting for dutly wou ld
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; : be treafed ass leave due to him, Similarly, the period for

@ : which the aprlicant remained under suspension was to be

| treated as leave due to him, | |

3. The respondents in their reply have stated that

| there was no illegality as such in the conduct of the depamli™
? * pemental ingquiry and thefepplicant ishot entitleg t¢ any £
relief. ( : : - ‘

4, Although thefminor penalty has keen challenged kefore
us on vérious grounds we find it not necessary to ¢go into
all the issues ralsed, because thefunishment had elready hcen

! : undercone., We however, nctice tiiat the period of suspension
. - s P E
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; ) will have tv bé treated as on duty in view of the fact that ..

s tne inquiry finally culminated in the award: Of @ minor.pun-s [
P ishment only. Accordingly we direct that the period of sus- B
pension shall be tmeated as on duty and not as on leave. The
learned counsel for tho applicant agitated before us that the.
applicant is heing de ied promotion on account of the puni-
shment. In this regard we would like to observe that this

minor punishme ment by JtJelf should not come in the way of his .
promotion to which he is otherwise entitled. Ve accordingly N
direct that while considering the appli;ant's case for pro_

f , motion, the minor penalty swarded to him shall not be taken

b A a$” a bar t0 his further promotion,

5.  We finally dispose of this application with the

above directiOns, without maeking any order as to costs,
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